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Government of India
- Ministry of Rural Develo_p‘mcnt

- Department of Rutal .De.'--'t‘.io'pﬂ”lt’il[

Krishi' Bhawan, New Delhi

Dated: 10 Februar:.!"Q_O?.O.

)
To o

The Addirional Chief Secretary / Prineipal S‘tcrLtﬁr)')’%”LcreLar}' '
Department of Rural Developmient (d.mlmi_, mth l’M AY-G),
All States /U Is

-Sub}ect .Dealh of beneficiaries under PMAY G -Pmccdure to be adopred for

dea]mg thh the cases = Reg
.Sii"fﬂ'la:dm'u, o - . - o (-_'

] atn ({II‘L‘LU‘.d 10 say that sevéral 1<,h:rmu:a have been rccm\ru.! hom State 7/ Ul (:l’WU.‘I‘lII)L]ltH \wrh.. :

' rqjard o the procedure ta be adopmd in dea lmg with rhc casés ftl,mng t death of bencﬁcnam*s under
PMAY: () I'he marter has been M;mnrmd in the Ministry of Ruml Development and i it was decided o C(anult _

States / U mth w&)ard to the documultb that are réquired-and the. pmcu‘,x o be ’uinpttd for d{.ahng WLth

such cases.

2. The tomments "/ \ugg,e.stmns r( céiv cd fram St’atm / ey lnva ‘bu‘n e\ammcd in detall in thc Mmstry__'-

and it has been decided 10 adopt the tol]owjng pmtednw to deal with thc cases’ pertumng o dLath Dt

befeficiaries under PMAY-G.

3. The following scenarios are identified in so far as PMAY-G deceased beneficiavies are r:onccrned -

. 31 Du'e't‘:ed beneficiary h’\\'lng ldmils ;nommw l)ui not retflected (o ST( C hr)usf,hold D or the f’lmjl} .

cletails are ahowmg as unknown, -
The procedure to be adopted is as foilowsi--

311 The foliowing documents need to be (meiﬁt‘d ‘-

I. " Death certificate of the deceased beneficiary t be olitained from Competent Authority
i, Screenshot of SECC data showitig that the decensed beneficiary has no family against his SECC ID.
iii.  Lepal Heir Certficate of family members from the crﬁnpcl‘ent authority 1n the ‘%tal'e / UT. The legal

heir so certified should be a dvpmdmr of the deceased beneficiary {except in rhc case of wife /

husband of the deceased beneficia ey}



iv,

5\

If there ate more than one Legal Heir, a lerter of consent / NOC trom the legal heirs that the house
can be allotted to a particular l-:g,a! heir {except in the case of wife / husband of the deceased
beneficiary).’ “

- Gram Sabha resolution stating that the selected person is in the legal heir list, is qunendent on the

decensed bmf_f'cnr}, and PMA& G house may be allotted him in liew of the deceased beneficiary.

312 l’roce% that would be tollowcd / m{.otpomtcd in Awns‘?oft tnr allorment of PMAY-( house to the

lcgal hexr in lteu of deceased bcnchclar\'

il

a

b.

C.C.

The proc ess will be initiated at the BIO{J\ level.

I]w'dw:gnﬂmd nff"ual at the block level upEmd rlw dchmcms mentioned  at PUIIIF I on

AvwaasSoft and. pwpmcw the namne nfthc. legal hur n hcu of thc deceased hcncﬁcnr\
The official also mprmu all the derails of the legal heir (DUI'H[E: that ate ruqulred At thc time of

rcgﬂrratmn of the be neficiary mcludlng bank dcu:u 5).on Aw;m»boﬂ

The - proposal mitiated at the block level need to be rccmmm’mied at the. District level using thetr -

. login ID and approv cd at the State Lurel (through an. OTP) whercin after the approval the name

and other. details of the Icgal hc:n' would be - replacu! m phce- of the dccmqed bmcﬁmary i
Awms‘Snft

;,. Deceased bmeﬁmar) having né ](.gal heir - hmjl; /nr)mm('

In case no payment is made to the beneficiary
In case payment is madc to the beneficiary and no CORSITUCoN was started

Tn case: p’:}mem 15 mftde o the deceased l)enenc‘mw and thr_;_nﬁl:nl_c_r_]_o_z:_ started and the house is yet to

- complete

The procedire to be adapted is as follows:-

- The following documents need to be obtained :-

Death cettificate of the deceased beneficiary to be obtained it om Competent Authority

Screen-»hot of SECC dam showing that the decensed hermﬁmw has nofamily against his SECC ID.

Gram Sabha resolution stating thar the name of the dccnaxetl beneficiary can be deleted from the
- PWIL,

. Process 1o be followed after the documents have been obtained

After the resolution, a notice inviting objections on the resolution maybe placed on the notice board
of the Gram P4 anchayat for a period of seven days andd a window pcrmcl of fifteen days wcmld be
ptO\"Idf.d for qubmlssmn of abjections

Such objections can be submitted 1o the official at the Block viz., BDO or cqmvaiem as designated

by the State Government. The r)l‘;Jechm may also be collected by any vlllage level

Runctionary/official appoinied by the ‘~st1te/t T and thereaftes torwarded to the Lesignared

Authority.

R
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i, If no objection is received within the specified rime, process may be iniriated for deletion of the
decensed beneficiary from the PWL -

iv.  Tfany objection is filed, the official deugmtcd by the State / UT Government will hold an enquiry as

pet the procedurt. and mthm the time pcrmd prescribed by the res.pcunvu Sate / UT Government

and necessaty action would be taken baséd on the ourcome of the enquiry,

3,2.3, Process that would be followed / incorporated in AwaasSoft.

a.  Incase no payment is.made to the beneﬁciar‘y

i,  The process will be initiated 4t the Biock lovel,
il The designated official st the block level” upload Thl_ do(.ummt% tnentioned at Potat [ on
AwaasSoft wnd pmpoae dtlehon ol name of die decensed beneficiary tmm the PWL .
it Tln. official also ensures Legtsttatmn of the next seniof most hnuaehold in the P\V], on AwaasSoft
iv. . The proposal | 1r11t1.1ted at rhe hloci.. level ner.d 10 he rcwmmendud at the Dlstrlct level usmg rl1e1r_

login 1D and approved ar rhc State Level {through an OTP) wlu.rem after the Approw] the fame

~of the decensed buwhuaq i ddcmd from PWL and the next suw.mr 11105{ hmmhn]d in the PWILL
' would be alloteed hnu««: in l1cu of the decmwd bt.uetl-..m:.}
b. In case payment is madé fo t'hé Ihj:élﬁ_e'ﬁciar_}'r' z’ihd no construction was started

and

“In case pavr’heﬁt is mate to 'thé_,déi:eﬁsi:d'bém:ﬁcisiry and c"om‘f'rhc‘tioﬁ St'iirtcd 'ia.,_tid"tl_ie-hb_'u:se s

-

yei to complctc

T Pmcw; needq o be 1nm-{md at Lht_ vﬂhg,L [ blod\ level tor recovery of the amount due and crcdned :

mto %NJ\

._ii. . If_ the land belonga o the decem{,d bethcmr\ 111d the amount. paid to :ln. dtccaqed bemﬁcmry could‘

ST écm eicd, -

._f_ .

t_ The land oh whxch the. h()ube s prupmcd 1o bg comtructui may br: alloired o the- landless

-
‘befreticiary, if any, ‘in the vtl'lath The State / UT maj frame gUL{thnﬁ‘.b for '1llortmb land to the

andless beneﬁcm’y

o Tncase the deceased beneficiary ha d started construction of thc house, the land on which the house

constmwon has been HE‘lIlLd oy be alloteed to the landicss benefieiaty, if any, in the village. The

:,talmentb that cail be g;wm to_the landless beneficiary may be cleclded based on-the stage ot :

i g AR
construction. The State / Ly l m'w Frainie mnrh’lmr'r. for a”_nl‘l‘mD lagd £ the landlu% bcneﬁcmry

. If the amount paid to the deceased beneficiary is

zreca;éémq;éand the land had been allotted to

i
him as he was a landless beneficiary. '
i, The land may be allotred to the landless beneticiary ‘who i next in seniority, 1f Any, in the Gram
P:a_nch:aynt: X :
ii. If there are no landless beneficiaries in the village, the land may be taken over by the alloting
authority. ' o -




]

Wi, . il The process of deleting the name of the deceased br.m,hnm'} from the PWL as enumerated at

- para I (s} above would b(. fr)llow(_d in respect of scemrlm (b) to (c).

3.3, Deceased beneficiary having minor family member and is reflecting in thc: SECC ID.
and .
Deceased bcneﬁcmry having minor fmml) membc.r and is not u‘flu:uru1 in thc SI*LC ID.

The pr_of:edurc_ to.be adopt_e_d f_or'par:_t 33 ;,113:_)*»*(:_ are as follows:- -

330 The foilowmg, documents necd o e obmmod . _
Q. Death ('eruf"mtc of the dece.ned beneficiary to be {)bt'nng,d From ¢ nmp:‘luh;t. ;\'u.'thoﬁty.
ii. _ Dm: oF hirth certificate ofrhe mmor : ' .
: '_Ei:i. ' Scremshor of SECC- dnti %howmg rhat thr: du:.e.m_d bcnvfcnry I1a- cmlv nunor f-umlv membu )
| against his SECCm.. . o
iv. A guardian to thc minot need to be zdmtlﬁcd and # cer lﬁcdi(. hum the Cnmpctent Aurho'rity s
© decided by \Iare yat "i (:rwemmmr 1o bc cabr.zmed that the pcrson 1s:lmut1(-d is the g guudmn of the
.mlnor/ m:nom Tf no. guardmn 18 w*uhb]e. rhe BInci\ / vl”’i&(. ofﬁcm] may act a5 a g,mrdmn for
receiv ing assistance and completion of the hrm\c' . _ .
V. A cemﬁca te from the gumchan that the house slmuld be allc tmcf in the name ot a parncu]ar minog -
VI A ccrnﬁcatc fmm the Grarn P'mch,wat tlnr the mmor s thr- f*ltmly m{,mbm of rhe decumed
- bmcﬁcmry and is d(.pendent on the deceased beneficiary, The cer tficate should also mention that the
_mmar ig. in the care of the 1dentlﬁe_d guardlan and rhc m:ammc under PMA\ (G can bc :ransfc;rqd
‘ to the guardmn of that particular nunor identified, . B -
vtl _"If the minor family ‘member and.is not reflecting i the SH (( 1D ot Decmecd bcncﬁclar}, Miror
~ family members of the deceased bcnehciaw has to obrain Legal Hmr( ertificate from the competent
authority in the Sratc [/ UT. I'hc Icgd] heir so cerufed should be a dependent ot the deceased
" beneﬁaary '

3.3.2. I’mcesa that wr)uld be followed / lnCm“pr)mtccl in :\wam%olt for allotmenr of T”\{ AY-G house o the

minor farnj.ly member of deceased beneficiary.

A The process will bc mn_n:lrcd at the Block level,

il The designated official at the block level upload die documents mentioned  at Point T on
AwaasSoft and proposes the name of the minor alongwith the Guardian in lieu of the dtceascd
beneficiary.

ili.  The official also captures all the derails of the minor / Guatdian (Derails that are rcqmrcd at the time

of registration of the benencmn including bank details) on AwaasSoft.
iv.  The proposal initiated at the block level need to be recommended at the District level using 1hc:1r
login ID and approved at the State Level (through an OTP) wherein after the approval the name

and other detalls of the !(gal hetr would be replaced in place of the deceased beneficiary in

AwaasSofr,
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T34 Deceased benefieiary having family members and are réflectibg in the SECC 1D,
 The procedure to be adopied is as follows:-
If there is more than one family member to the deccased beneficiary as pet SECC 1D who are cicpendent on
him, the members of the family 1o d'c_cidu: in whase name the PMAY-G house is to allotted {except in the case
of wite / husband of the deceased beneficiary). Further, 2 document / NOC needs to be obtained from the

other legal heirs that they have no ohjection in this regard.

341 The following documents need to be obtained :-
i Death certificate of the deceased beneficiry to be obtained from Competent Authority
i, Screenshot of SECC data shnwmg the family details of deceased beneficiary against his SECC 1D,
i, 1f there 15 more than one family me mber to the deceased bencﬁaan as per SECC 1Y who are

dependent on him, a letter of consent / N(")(_ lrom the lepal hc!ra that thc house can be al]otted toa
pamcul‘u legal heir (L\cepr 1 the ease of wife / h:.u‘lmnd of the decensed beneficiary).
v. Gram Sabha resolurion srating th".l the nch‘cu.cl person is in the legal heir list, 1s dcpt‘:nclent on the

") deceased beneficiary, and PM: \'Y & hou\e may be allotted Taim in hm of the deu:a%d beneficlary.

34.2. Process that would be fol']o"\v.cd / incorporated in AwaasSoft for allotment of PMAY-G h_uu'se_to_
the family member of decensed bcnehclaw - ' '
i, The process will be initiated ‘11 the Block level. o
Wi, The designated official at the block tevel upload the documents sentioned at Point T on AwaasSoft
and propose the name of the notainated family member in liev of the deceased beneficiary.
iii. The ufﬁ'cial also captures all the details of the nominated family member (Details Th']t are tequired at
the time of registration of the beneficiary including bank details) on AwaasBoft,
iv.  The proposal 1111uatu:l at the block level need to be récommended at the District level using their
_ login ID and .ipprm ed ar the State Level (through an OTP) wherein after the approvai the name
| aad other details of the nominated family member would bc replaced in place of the deceased

beneficiary 1o AwaasSoft.

| J RS The above p'rorfs:durr: prescribed may be ndoptcd by States / Ul's in dealing with the cases relating to
N beneficiaties who have died after sclected as beneficiary under PMAY-G. '
' Yours faithfully,

_'ggigﬁfif
(Gaya/ Pras d)\

i - Dy. Direcror General (Rural Housing)

Email: gaya.prasad@nic.in
011-23388431

Copy to: STD, NIC for making necessary provision in AwaasSoft.







